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COMMITTEE ON PRIVATE MEMBERS’ BILLS AND RESOLUTIONS

EIGHTH REPORT

I, the Chairman of the Committee on Private Members' Bills and
Resolutions, having been authorised by the Committee to present the
Report on their behalf, present this Eighth Report.

2. The Committee met on 11 August 1980 for—

I. Classification and allocation of time for discussion of Bills (Vide
Appendix) under clauses (b) and (¢) of Rule 294(1) ot the
Rules of Procedure.

II. Allocation of time under Rule 294(1)(e) of the Rules of Procedure
to Shri Samar Mukherjee's resolution regarding need for
change in socio-economic policies of Government, '

Classification and allocation of time to Bills

3. The Committee considered classification and allocation of time to
Bills specified in Appendix.

4. After considering all aspects of the Bills, the Committee recommend
that (i) the Pensions Bill, 1980 by Shri V. N. Gadgil, (ii) the Constitution
(Amendment) Bill, 1980 (Amendment of article 16) by Shrimati Geeta
Mukherjee and (iii) the Country Fishing Boats Protection Bill, 1980 by
Shri R. K. Mhalgi be placed in category ‘A’ and all the remaining Bills
be placed in category ‘B’. The Committee recommend allocation of time
for each of the Bills as shown in column 5 of the Appendix.

Allocation of time to Resolution

5. The Commiltee recommend that the resolution regarding need for
change in socio-economic policies of Government be allotted 2 hours for
its discussion.

Recommendations

6. The Committee recommend that—

(i) the classification and allocation of time to Bills by the Com-
mi‘titee, as shown in the Appendix, be agreed to by the House;
an

(ii) the allocation of time to resolution, as shown in paragraph 5
above, be agreed to by the House.

G. LAKSHMANAN,

New DerHI; Chairman,
11 August 1980 Committee on Private Members’
20 Sravana 1902 (Saka). Bills and Resolutions.

" Rel evant recommendations incorporated in the Knth Report,
House adjourmed sine dle on 12-8-1980 as decided by
House on 11-8-1980, Mk

Mnutes of 1st to 8th g tting also 1add on 12-8- 1980,
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Sl Name of the Bill 'k Ngsdbtits-—->  Bill No. Category Time recom-
No. charge recom- mended

mended by the
Committee
1 2 3' 4 5
1. The Delimitaticn of Cantonment (Ranikhet) Bxll 108 of 1900 B 2 hours
1980 by Shri Harith Chegém Singh Rawai 4
% “I‘helndanemnlﬂodc (Amendment) Bill, 1980 - 115'0f 1980 . B 2 hours
Wd;‘” {f sections 53,418, etc.) by Shrj, Bapu- ’
3. The Pensions Bill, 1980 by Shri V.N. Gadgil. 116 of 1980 A 2 hours
"4 ThbeLand Acquisition.. (Amendmenty iBill, 1980 ;111 ‘of,}g80 . B 2 hours
(Amendment of section 4) by Shri G Bu\alwa
5. The Const'tution (Amendment) Bill, 1980 (Amend- 10001980 B 2 hours
ment of article 155) by Prof, Mldhu D.a.nd;vatc
6. The Solar Energy Deve'opment Commission Bill, 135 0f 1980 B 2 hours

1980 by Shri P..Rajagopal, Naidu,. .

7. The Const;tution (Scheduled Castes) Orders (Amenlfs* “149fef 1g80. B ° &1 & hours
. ment) Bill, 1g80 by Shri G.S. Reddi.

8. ‘t'he Salary, Allowancés and Pénsiontol Menibers of - 193 9f 198 - B - 1.4 hours
Parliament (Amendmént) Bill, 1980 dmendment
df sactions 3, 4, etc.) by Skri Digvijay. Sinh.

9. nﬁﬁfdm ‘6f Religiort Bill," 1980 by Stri'G.5. - 146-8f.198d .. B :Ca.hours
C Y v

10. The Beedi and Cigar Workers (Conditions of Em-"~ "' 150 of 1985] B * “‘whours
ployment) Amcndment Bill, 1980 by Shnm.ln
Geeta Mukherjee

TheCpnmt tion endment) Bill, 1980 (Subs- 194 of 1980 B 2 hours
(on ﬁmn afuarmh(%‘ln, nctc) ‘by ;i ,r& siee “

12. The Constitution (Amendment) Bill, 1980 (Amend- 121 of 1880 A ~** g hours
muant of article 16) by Shrimati Geeta Mukherjee.

13. The Constitution (Ammdrﬁ’éﬁtﬁqﬁnﬂ“{gﬁd (Insomon 120 of 1g80 B 2 hours
of new article 3424) by Shrimati Geeta Mukher

jee.
TheCount.ry Rishing Boats Protection Bill, 1980 ;- - 1pa.of 1980 A 2 hours
by Sbiri: R.K. Mhalgi.
1 5. The Pensions’ (Amendment) Bill, 1980 (Amendment 133 of 1gBe B: 2 hours
i qf ‘section 4) .by Shri R.XK. Mhalgx. )
16. The High Court of Bora¥ay (l!.-uﬁl?mt of “:- sqyofagBe B  2hours
Permanent Benches at Auran Punc in

Maharashtra) Bill, 1980 by S|

v: (The stitution (Amendment) Bill, 1 (Amend- 123 of 1 B 2 hours
Ay, Qto:}mhdés 83 and 172) by)ShnR . Mhalgi. 3 of 1980
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